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IN THE MATTER OF: 
Tribunal on its own motion SUO MOTU 
based on the news item in Daijiworld Dt. 
26.10.2023 titled "Mangalore: llegal 
stone quarry mining Contractor 
threatens local residents" 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE BENCH, CHENNAI ORIGINAL APPLICATION NO. 35/2024 (SZ) 

EARLIER O.A. NO. 637/2023 (PB) 

Deputy Commissioner, Dakshina Kannada and Ors 

1. 

2. 

3. 

Versus 

MOST RESPECTFULLY SHOWETH: 

..Respondents 

ACTION TAKEN REPORT ON BEHALF OF RESPONDENT NO. 1 

That the instant report is being filed to bring on record the action taken by 

the answering Respondent against illegal stone quarrying activity in 

Bittupade, Mangalore. 

It is submitted that the President, Badriya Jumma Masjid Bondil, Bittupade 

had made a complaint regarding illegal stone quarrying going on in private 
lands in Bittupade, Neerimarga Village, Mangaluru Taluk. 

Following the complaint mentioned above, a site inspection was carried 

out on 25.10.2023 by the Junior Engineer, Department of Mines and 

Geology while the present and former Chairmen of Badriya Jumma Masjid 

and local residents were also present. 
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4. According to the survey, illegal stone mining was being carried out in a 

5. 

private land belonging to one Kadandale Suresh Bhandary at Bittupade, 

and it was found that the stone was being mined in an area of about 0.50 

acres. About 120 MT of building stone and 200 MT of boulders were found 

during the Inspection. A yellow JCB vehicle used for mining in the area, a 

stone-crushing tractor compressor (bearing the registration no. KA-19 

0647), an unloaded yellow 6-wheeled Eichar bearing the registration no. 

KA-19-AB-5054 vehicle and a stone-breaking machine have been seized 

and taken into possession by the answering department. The workers and 

the driver fled the scene. At the time of the inspection, the local residents 

who were present at the site said that the tiles of the mosque had been 

damaged due to the use of explosives and tractor compressors, and stone 

breaking activities. The walls and glass windows had been broken because 

of mining. 

An emptyy earthen vehicle parked at the site of the mining was taken into 

custody as well. At the time of the inspection, it was established that the 

stone quarrying in the said area is unauthorised and is in violation of the 

Karnataka Minor Mineral Concession Rules, 1994. It is submitted that as 

per Rule 43 (6) of the Karnataka Minor Mineral Concession Rules, 1994 

and Schedule I-A and IL, a total amount of Rs. 5,70,000/- has been levied 

as reconcilement fee and a demand notice has accordingly been issued to 

the land owner, Shri Suresh Bhandari Family Charitable Trust, Vijaya 

Building, Near Railway Station, Ghatkopar, Mumbai-400086. 
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in a 
6. 

7. 

8. 

In reply to the notice issued by the Deputy Director, Department of Mines 
and Geology, Dakshina Kannada District One Mr. Mohandas Bhandari, on 

behalf of Mr. Suresh Bhandari, has paid Rs. 90,000/- to the Department of 

Mines and Geology as per Challan No: MG 1123085300000242/02-11 

2023 for the release of JCB, Tractor Compressor, Stone Breaking Machine 

and an empty tipper vehicle: KA-19-AB-5054 which was found on the 

unauthorized mining area. Accordingly, the above vehicles have been 

released. Further Mr. Mohandas Bhandari on behalf of Mr. Suresh 

Bhandari, had also given an affidavit in writing stating that the remaining 

amount of Rs. 4,80,000/- would be paid to the Department by 30.11.2023. 

Later, as the defaulter did not pay the balance penalty amount, several 

notices were served to the defaulter by the Department of Mines and 

Geology, i.e. on 11.12.2023, 27.12.2023, 26.02.2024, and on 22.03.2024. 

However, as the defaulter did not pay the penalty amount, a final notice 

was issued to Mr. Suresh Bhandari on 27.06.2024 stating that if the penalty 

amount was not paid, the same would be recovered as arrears of land 

revenue under the Revenue Act. 

It is submitted that the Technical Officer had visited the said area on 

23.07.2024 and had found that there was no mining carried out in the area, 

which has been covered under GI sheets and has been locked. True copy 

of report submitted by Deputy Director, Department of Mines and Geology, 

Mangaluru is annexed herewith as Annexure R-1. 
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9. Further, with respect to the realisation of environmental compensation, it 

is submitted that the land belonging to the said Mr. Suresh Bhandary has 

been forfeited by the Tahsildar, Mangaluru Taluk as provided under Section 

163 of Karnataka Land Revenue Act 1964. It is submitted that action will 

be taken in due course to distraint and sell the property to recover the 

penalty amount as stipulated under Section 164 of Karnataka Land 

Revenue Act. 

10. It is thus submitted that action has been taken as per law and there is no 

illegal mining going on at present. In view of the same, the present Original 

Application may be disposed of. 

Date:19.07.2025 

Filed by 

CDepty Commissioner 
Dakshina Kannada District 

Mangaluru Deputy Commissioner 
Dakshina Kannada DËstrict 

Mangaluru 

Darpan KM 
Standing Counsel 

State of Karnataka 
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